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Need to introduce and pass the Women Reservation Bill in the current 
Session of Parliament 
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MR.   DEPUTY   CHAIRMAN:   The   entire   House   associates   itself. 
...(Interruptions)... 
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SHRI SITARAM YECHURY (West Bengal):   Sir, I want to associate. 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Why enter into a controversy when there 
is unanimity? ...(Interruptions)... 
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...(Interruptions)... Mr. Jothi, you are a Member who follow the rules. You 
should follow the rules. You always insist that rules should be followed. But this 
is ...(Interruptions)... Please sit down. ...(Interruptions)... Let me understand, 
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SHRI N. JOTHI:   We have submitted ...(Interruptions)... 
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��� ������D���- �"��"0�A���� $ ���, which is against the Ministers. 
What the rules say is, notice should be sent to the Minister. The-notice has 
been sent to the Minister.   Once it is listed...(Interruptions)... 

SHRI N. JOTHI: We have sent the notice. It has not been responded.  
...(Interruptions)... 

MR. DEPUTY CHAIRMAN:   No, no, Mr. Jothi, Please sit down. You 
can give the notice.   That is individual.   You have given a notice to the 
Chairman.  ...(Interruptions)... 

SHRI N. JOTHI: We have given a notice to the Chairman as well as 
to Mr. Chidambaram.   We have followed the rules. 

MR. DEPUTY CHAIRMAN:   Please listen. Follow the rules. 
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SHRI N. JOTHI: We have done both.  We have followed all rules.  
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have given notice.  But, it has not been accepted..(Interruptions)...�

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, 
they should be allowed...(Interruptions)... 

MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m. 

The House then adjourned at forty-one minutes past one of the clock 

The House re-assembled after lunch at two of the clock, MR. 
DEPUTY CHAIRMAN in the Chair 

CERTAIN MATTERS PUBLISHED IN THE BOOK TITLED 'VEDANTA'S 
BILLIONS' 
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SHRI. SHANTARAM LAXMAN NAIK (Goa): Has the notice been, 
given, Sir? 
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SHRI SHANTARAM LAXMAN NAIK: Has the notice been given, Sir? 

MR. DEPUTY CHAIRMAN: The Chairman has permitted him. 
...(Interruptions)...   It has been allowed by the Chairman. ...(Interruptions)... 

SHRI SHANTARAM LAXMAN NAIK: I just wanted to know whether 
he has given the notice or not. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: I am telling you that the Chairman has 
permitted him. Let us not argue on that. He will make his point just for two-
three minutes.  I am allowing him. 
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